
FIR No.77/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Himani Khera

05.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is a second application for grant of bail u/s 437 Cr.

PC filed on behalf of the applicant/accused Himani Khera.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 26.04.2021. It is further submitted that

first  bail  application  of  the  accused  was  dismissed  on

28.04.2021. It is further submitted that accused is innocent and

she has been falsely implicated in the present case. It is further

argued  that  the  Provisions  of  Section  3/7  The  Essential

Commodities Act are not applicable in the present case and the

alleged case property i.e. Remdesivir Injections does not fall in

the relevant schedule of the said act. It is further submitted that

investigation has already been completed and no purpose will

be served by keeping the accused in JC. Prayer is made for the

grant of bail.



Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

The allegations against the accused in the present case

are that she was selling one remdesivir injection on higher price

then its Maximum Retail  Price. Admittedly,  the case property

has already been recovered from the accused in the present

case. The co-accused is already on bail. The accused is in JC

since  26.04.2021  and  is  not  required  furthermore  for  the

custodial interrogation. Keeping in view the facts of the case,

nature of allegations and period of detention of accused (being

woman) as well as the present scenerio of Pandemic COVID-

19, applicant/accused is admitted to bail on furnishing bail bond

in a sum of Rs.20,000/- with one surety (who shall be resident

of Delhi) in the like amount with following conditions:

1. The applicant/accused will not jump the bail and will

appear in the court regularly. 

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail.

3. That accused shall not tamper with the evidences in

any manner. 

4. That  in  case  of  change  of  residential  address,

accused  shall  intimate  the  court  about  the  same

within a week.

5. The  accused  shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be



contacted, if  required or necessary. Accused shall

ensure that  the said number shall  be kept  active

and switched on all the times.

It is clarified that bail bonds shall be accepted only after

the due verification of the surety.

Accordingly, application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.05.2021



CC Gayyur Ali Vs. Sabnam

05.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh  complaint  case  received.  It  be  checked  and

registered.  

Pr: Ld. Counsel for the complainant.

Heard. Perused.

The  present  complaint  case  is  u/s  200  Cr.  PC.  An

application  u/s  156  (3)  Cr.  PC  is  also  annexed  with  the

complainant.

It  is  pertinent  to  mention  here  that  in  the  present

complaint  case,  one  of  the  allegation  against  the  proposed

accused persons are under section 323/324 IPC. However, no

such  averment  was  made  by  the  complainant  in  his  police

complaint given to the SHO of concerned Police Station and

higher police authorities.

At request, put up for consideration on 11.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.05.2021



FIR No. 042418/2019
PS Bawana
U/s 379 IPC
State Vs. Hasim

05.05.2021
In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Hasim.

Perusal of  record reveals that the present application is

pertaining to the PS Bawana and the court of undersigned is not

having jurisdiction to hear, try and adjudicate the present case. 

At  this  stage,  Ld.Counsel  for  the  applicant  seeks

permission to withdraw the present application with liberty to file

fresh application before concerned court. 

Considering the facts of the case and keeping in view the

submissions,  the  present  application  is  dismissed.  However,

applicant  is  at  liberty  to  file  proper  application  before  the

concerned court of having jurisdiction of PS Bawana. Copy of

this order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.05.2021



FIR No.68/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Karan Puri

05.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO SI Mintu Singh through VC
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Karan Puri.

Ld.  Counsel  for  the applicant/accused submits that  the

provisions of Section 3/7  The Essential Commodities Act are

not applicable in the present case. As this court has disposed

off an application for release of case property in the present

case with opinion that as the concerned Collector/DM is having

jurisdiction  for  the  releasing/disposing  off  the  case  property

under Essential  Commodities Act.  It  is  further submitted that

thereafter another application of the IO was also dismissed by

the  concerned  Collector/District  Magistrate  holding  that  the

remdesivir is not an essential commodity as per the provisions

of said Act. It is further submitted by the Ld. Counsel for the



applicant/accused  that  no  recovery  of  Rs.4,00,000/-  was

effected from the accused. 

As  per  the  reply  of  IO,  there  is  mentioning  of  69

remdesivir injections and Rs.4,00,000/- in cash. However, from

the entire reply, it is not clear how and in what manner the said

injections  were  recovered  and  how  the  cash  amount  of

Rs.4,00,000/- is related with the present offence or from whom

the same have been recovered. 

At  this stage, IO submits that  he has filed the reply in

haste as he had only received the present bail application of

the accused just few hours ago. It is clarified to the IO that the

copy  of  the  present  bail  application  was  supplied  to  the

prosecution one day before the hearing of the matter and well

in  advance.  IO seeks  some more  time to  file  detailed  reply

having  the  role  of  the  accused,  regarding  the  recoveryof

remedisivir injection as well as aspect of Rs.4,00,000/- in cash.

Ld.Counsel for the applicant/accused has no objection on

giving of the adjournment.

At joint request, put up for filing of detailed reply by the IO

and for consideration on the application on 06.05.2021. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/05.05.2021
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